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COUNCIL OF STATE
Wednesday, 5th March, 1941.

The ‘Council met in the Council Chamber of the Council House at Eleven
of the Clock, the Honourable the President in the Chair.

MEMBER SWORN :
The Honourable Mr. Evan Meredith Jenkins (Nominated Official).

QUESTIONS AND ANSWERS.
Coar. Mines Stowing BoarbD.
39. Tre HoNOURABLE Ra1 BAHADUR Skt NARAIN MAHTHA (on behalf
of the Honourable Raja Yuveraj Dutta Singh) : Will Government state—
(a) Who has been appointed the Inspecting Officer for the Coal Mines
Stowing Board in Calcutta ?
(6) The names of the members of the Stowing Board ?
Tae HonoURABLE MR. H. C. PRIOR : (a) No appointment has so far

been made.
(b) A statement is laid on the table.

Names of members of the Coal Mines Stowing Board.

Mr. N. Mahadeva Ayyar, C.I.E., I.C.8. (Chairman).
Mr. W. Kirby.

Mr. J. B. Ross.

Mr. C. A. Innes.

Mr. A. 1. Ojha.

Mr. M. N. Mookherjee.

QUININE PRICES.

40. Tur HoNoURABLE Ral BAHADUR SR1 NARAIN MAHTHA (on behalf
of the Honourable Raja Yuveraj Dutta Singh) : Ts the present price of quinine
almost double its pre.war price ¥ Do Government propose to take necessary

steps to reduce the price to a reasonable figure ?

TEE HoNouraBLE Sik GIRJA SHANKAR BAJPAI: The wholesale
price of quinine has gone up by about 80 per cent. The Honourable Member’s
attention is invited to the Press Note, dated the 24th June, 1940, in which it
was stated that steps had been taken by Government to ensure an adequate

( 179 ) A
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180 COUNCIL OF STATE. (5T MAR. 1941.

supply of quinine sulphate in India for all Government purposes during the
next four years. Provision has thus been made to supply quinine at reasonable
rates to all hospitals under Provincial Governments and States, including local
fund and municipal dispensaries, to which the poor people generally have
recourse. The question of controlling the price of quinine sold in the local
markets is for the Provincial Governments.

. TrE HONOURABLE Ra1 BaHaDUR SR NARAIN MAHTHA : At what rate
is it supplied to Provincial Governments ? ’

Tue HonouvraBLE Stk GIRJA SHANKAR BAJPAI : I am speaking
from memory, but I think it will be somewhere about Rs. 25 a Ib.

Tne HoNouraBLE MR, HOSSAIN IMAM : What was the pre-war prioe ?

"THE HoNOURABLE Stk GIRJA SHANKAR BAJPAI : The pre-war prioe—
again I am speaking from memory—was about Rs. 22 a lb.

GENERAL REDUCTION IN CLASSIFIED RATES FOR DRUGS AND MEDIOCINES.

41. THE HoNOURABLE Rai Bamapur Sri NARAIN MAHTHA (on
behalf of the Honourable Raja Yuveraj Dutta Singh): Will Government
state whether they have received any representation to make a general
reduction in the classified rates for drugs and medicines ? Tf so, do Govern-
ment propose to take steps to reduce the rates, or to reduce the railway
freight rates for such articles ? If not, why not ?

TagE HoNoURABLE MR. L. WILSON : The reply to the first part of the
question is in the affirmative. Regarding the second part, Government do not
consider that there is justification for a general reduction in the existing classi-
fied rates for drugs and medicines, as there is no evidence to show that these
are not moving freely. Associations and others interested in the pharmaoceuti-
cal industry have been recommended to approach the Railways concerned
whenever they consider individual freight rates are too high.

ORDNANCE FACTORIES.

42, THE HoNOURABLE Rar BamHADUR Sri NARAIN MAHTHA (on
behalf of the Honourable Raja Yuveraj Dutta Singh): (a) Will Government
give the main outlines of the Defence Department scheme for the expansion
and modernization of the Ordnance Factories in India, and the approximate
oost of installation ?

(b) Has specially selected staff from Indian Ordnance Factories been
sent to England to study the latest production methods? If so, how
many of those who have been sent are Indians and how many are Europeans %

TaE HoNOURABLE Mr. E. M. JENKINS : It would not be in the public
interest to give the information asked for by the Honourable Member.

TaE HoNoURABLE MR. HOSSAIN IMAM : May we ask who is paying the
cost of the expansion ? Do His Majesty’s Government pay part of the cost of
expansion or is it met by the Government of India alone ?

Tae HoNouraBLE Mr. E. M. JENKINS : His Majesty’s Government
are paying part of the cost.
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TaE HoNoURABLE PanpiT HIRDAY NATH KUNZRU : Did the Honour-
able Member say that it was not in the public interest even to reply to part
{b) of the question ?

Trae HonouraBrLE MR. E. M. JENKINS : Yes, Sir.

THE HoNouraBLE Panpir HIRDAY NATH KUNZRU : What harm
would be done if we knew how many men had been sent to England to study
the latest methods of production and how many of them were Indians ? '

THE HoNoUrABLE Mr. E. M. JENKINS : I have nothing to add to the
reply I have already given, Sir. o

Tae HonouraBLE Panpir HIRDAY NATH KUNZRU : You have no
reason to give for not giving the information ?

TrE HoNouraBLE THE PRESIDENT : You must leave the discretion
to the Honourable Member. It is his choice whether to give any explanation
or further information or not.

THE HoNoUBABLE PaxpiTr HIRDAY NATH KUNZRU : We know that.
These must bs some reason for their attitude.

Tue HoNouraBLE THE PRESIDENT : He has given his reasons.

AEROPLANE FACTORY.

43. Tae HoNoURABLE Ral BaHADUR SR1 NARAIN MAHTHA (on behalf:
of the Honourable Raja Yuveraj Datta Singh) : Will Government state
when the aeroplane factory is likely to be established in India, and is likely to
begin operation as a measure for intensifying war efforts ?

Tue HoNouraBLE MR. E. M. JENKINS : An aeroplane factory is now
under construction and it is expected to begin operations in a few weeks time
immediately it is completed.

THE HoNOURABLE Ral Bamapur Sr1 NARAIN MAHTHA : Where is
that going to be ?

Tue HoNouraBLE MR. E. M. JENKINS : T do not think that it would be
in the public interest to give details of the location of the factory.

THE HoNoURABLE Mr. HOSSAIN IMAM : May we know, Sir, whether
this company is a private company or a public company *?

Tae HoNouraBLE Mr. E. M. JENKINS : It is a private company, Sir.

EMERY PAPER.

44. Tue HoNoURABLE Panpir HIRDAY NATH KUNZRU: (a) Isita
fact that the Superintendent of the Ishapore Rifle Factory recently wrote as
follows to the Assistant Director of Contracts regarding an Indian firm’s tender
for emery paper :—

“ This firm’s products are acc::fta.ble due to the present emergency :
if, however, British made products can be obtained they are
preferred ’ ?

A2



182 COUNCIL OF STATE. [6TH MAR. 1941.

(b) Have Government issued secret instructions that articles of British
make should be preferred to those made in India ? If not, what action have
they taken or propose to take in regard to the anti-Indian bias shown by the
Superintendent of the Ishapore Rifle Factory % '

THE HoNoURABLE MR. E. M. JENKINS : (a) I place a copy of the letter
in question on the table of the House. It will be observed from it that the
products of the firm in question were not up to the standard of the imported:
article and were to be accepted only if the better article was not available.
This is in accordance with the Stores Purchase Rules which enjoin preference
in respect of indigenous products only whéh quality is sufficiently good for the
purpose. As a matter of fact this particular firm owes a good deal to the advice
spd‘a.ssistance given by Government officers in the manufacture of enemy

iscs.

(b) First part—No. Government strongly [deprecate the insinuation.

Second part—Does not arise.

THE HoNOURABLE PaNDiT HIRDAY NATH KUNZRU : Sir, what was
the need for the observation since it is known that at the present time imports
are greatly restricted and that substitutes have to be found in this country for
articles that were formerly imported ?

Tur HoNouraBLE ME. E. M. JENKINS : The fact was that these parti~
cular emery discs of a certain quality have in the past always been imported.
When imports became difficult, the officers in the Ordnance Service took steps
to obtain substitutes in British India. As soon as the substitutes were good
enough for use, they placed orders for them, but they intimated at the same
time that they were not yet up to what they regarded as the proper standard

TaE HoNOURABLE PanNDiT HIRDAY NATH KUNZRU : Did they say
go ? Did they say clearly that they would like some improvement to be made
and was that conveyed to the manager of the factory in question ?

TeeE HoNoUBABLE MR. E. M. JENKINS : T have no doubt that it was,
because it was largely owing to the efforts of the officers of the factory concern-
ed that these emery discs were made at all.

Copy of the Memorandum No. 61631, dated the 10th January, 1941, from the Superinten-
dent, Rifie Factory, Ishapore, to Messrs. Krishnalal Thiramus and Co., 8, Royal Ex-
change Place, Calcutia.

Subject :—A. D. of C. Tender No. 5E/29/428, dated the 19th December,
1940.

Reference :—Your letter No. 52005/40, dated the 27th December, 1940.

The sample Emery Paper Discs No. 1§ and 2 are acceptable but you should stil
try to improve your supplies to conform more closely to Goldsworthy.

2. Please arrange for the bulk supply as early as possible.

Copy forwarded to—
The Assgistant Director of Contracts,

6, Esplanade East, Calcutta.

For information. This firm’s products are acceptable due to the present emergency.
If however British made products can be obtained they are preferred.
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East INDIAN Rarnway RENT RULES.

45. TrE HoNouraBLE Paxpir HIRDAY NATH KUNZRU: (a) Is
the staff appointed on the E.LR. prior to lst January, 1925 governed
by the old East Indian Railway Rent Rules ?

(b) If so, is the entire permanent way line staff under tl;oge rule
from gang coolies to permanent way inspectors allowed the privilege of
rent-free quarters ?

(¢) Do mistries in the line staff hold a position midway between the
inspectors and coolies and are required to work during the day or night
.88 required on the line and are they the only clags in the permanent way
line staff who are now required to pay rent on the ground that their
-designation is not specified in the list of persons entitled to rent-free quarters ¢
Do Government propose to rectify the omission ?

(d) Were most of these men not charged rent for their quarters for
.years and are they now required to pay the rent for that period ? Are Gov-
‘ernment aware that this is causing great hardship to them ? Do Government

ropose to forego the rent for the past years and to treat them in future in
the same way as the rest of the permanent way line staff ¢

Tae HoNouraBLE Mz. L. WILSON : I am obtaining information from
‘the E.ILR. Administration and shall lay a reply on the table in due course.

RETRENCHMENT OF STAFF IN THE ALLAHABAD DivisioNn, E. I. R.

46. Tae HoNouraBLE Panpir HIRDAY NATH KUNZRU : (a) With
reference to the reply to my question No. 73 of the 2nd April, 1940
laid on the table on the 22nd November, 1940, are Government aware of the
complaint that in certain departments in the Allahabad Division of the East
Indian Railway the subordinate staff are not infrequently retrenched without
a prior enquiry into the number of vacancies which are likely to ocour in
the near future owing to the superannuation of the senior men and that the
retrenched hands are re-employed on a much smaller pay and after only a
‘few weeks’ or months’ break in their service ? If so, do Government pro-
pose to look into the matter ?

(b) Is it also a fact that in the same division of the same Railway the sur-
plus staff in other departments was either compelled to go on leave without
pay till vacancies ocourred to absorb them or actually retrenched and was
re-employed when vacancies occurred and that the break in their service was
adjusted as leave without pay so that they might not suffer either in pay or in
{tr.ogpects ? If so, why was not a similar procedure adopted in the case of the

retrenched in 1935 and 1936 ?

TEE HoNOURABLE MR. L. WILSON : I have called for the information
and will lay a reply on the table of the House in due course.

TELEPHONE OPERATORS.

47. Tae HoNouraBLE Rar Bamapur SATYENDRA KUMAR DAS:
{a) Are Government aware that the work of telephone operators has increased
.after the outbreak of the war ¢

(b) Are Government aware that the telephone operators are required
40 be specially alert owing to these extraordinary circumstances ?
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(¢) Are Government aware that the nature of the duties of the telephone
operators is different from that of the postal clerks ?

(d) If so, do Government propose to provide further facilities to the tele-
phone operators by sanctioning suitable house rent ?
THE HoNOURABLE MR. S. N. ROY : (a) Yes, in some places.

(b) They are always expected to be alert.
(c) Yes.
(d) No.

TELEPHONE OPERATORS.

48. THE HoNOURABLE Ra1 Bamapur SATYENDRA KUMAR DAS:
(a) Will Government lay on the table a statement showing the Rules and
Regulations regarding telephone operators made at the International
Labour Conference (League of Nations) at Geneva ? '

(b) Are Government following those Rules and Regulations in India ?

THE HoNoURABLE MR. S. N. ROY : (a) I am not aware of any rules or
regulations relating specifically to telephone operators.

(b) Does not arise in view of the reply to part (a).
TRLEPHONE OPERATORS.

49. TaE HoNoURABLE Rar Bamapur SATYENDRA KUMAR DAS:

(a) Is there any classification among the telephone operators ! If so, what
are the different classes ?

(b) What are the features of each of these groups ¢ To what group do the
telephone operators of Narayanganj belong ?

(¢) To what group do the telephone operators of Dacca and Mymensingh-
belong ?

(d) Do Dacca and Narayanganj belong to the same system of Tele-
phone Service ?

(e) Are the telephone operators of Narayanganj and telephone operators

of Dacoa treated alike in the matter of pay and emoluments ? If not, why
not ?

Tae HowouraBrE Mgr. S. N. ROY : (a) The Honourable Member is
apparently referring to classification of stations for fixing scales of pay. For
this purpose there are three classes, A, B and C.

(b) The classification is based on the general cost of living in various placess.
Narayanganj belongs to class C.

(c) Dacca and Mymensingh are in class B.

(d) Dacca and Narayanganj are on different telephone exchanges but no
toll charge is made at present for calls between the two places.

(e) No, because Dacca is a B class station and Narayanganj a C class
station. ¢ .
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NET EXPENDITURE DEBITABLE TO INDIA ON ACCOUNT OF DEFENCE SERVICES.

50. Tae HoNouraBLE Mr. HOSSAIN IMAM : Will Government lay on
the table a statement showing the monies debited to His Majesty’s Govern-
ment and the Government of India relating to the expenditure incurred on
acoount of Defence in 1939-40 and nine months of 1940-41 ?

TaE HoNOURABLE M. C. E. JONES : A statement of Defence expenditure
debitable to the Government of India in 1939-40 and nine months of 1940-41
is placed on the table. It is not in the public interest to supply the same in-
formation regarding expenditure debited to His Majesty’s Government.

THE HoNoURABLE PanDIT HIRDAY NATH KUNZRU : May we know,
Sir, why that information cannot be disclosed since the public has been allowed
to know what are the special expenses inourred on acoount of the war by the
Government of India ?

Tre HoNouraBLE MR. C. E. JONES : My instructions, Sir, from the
a,uthorit}y who is in the best position to know and on whom rests the respon-
sibility for decision is that it is not in the public interest that this information
be divulged.

THE HoNourABLE MR. HOSSAIN IMAM : Can we get some relative idea ?

THE HoNoURABLE THE PRESIDENT : When the Government Member
says he cannot give the information, there is an end of it. You cannot pursue
the matter any further.

Net expenditure debitable to the Government of India on account of Defence Services.

Res.

(In lakhs.):
1939-40 . . . . . . . . . . 49,83
1940-41 (first 9 monthsy .. .. 4218

CosT OF THE CHATFIELD MEASURES.

51. TEE HoNoumaBLE Mr. HOSSAIN IMAM: Will Government
state the amount of payment made by His Majesty’s Government in each:
financial year as a result of the Chatfiéld Report ¢

THE HoNnoUraBLE MR. C. E. JONES : Under the War Expenditure Plan
outlined in the Budget speech, 1940, it is neither essential nor practicable to.
segregate the cost of Chatfleld measures.

TeEE HoNouraBLE MRr. HOSSAIN IMAM : Do we take it, Sir, that the
Chatfield recommendation has been dished now ?

Tre HowouraBre Mr. C. E. JONES : No, Sir.

CoST oF THE CHATFIELD MEASURES.

52. TRE HonNouraBLE Mr. HOSSAIN IMAM: Has Government
considered the fact that the cost of mechanization has greatly increased on
account of war ? () If so, have they asked His Majesty’s Government to
inorease its con®ribution, and (¢) if not, why %
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Tas HoNourABLE MR. C. E. JONES : As pointed out in the Budget speech,
1940, there has been & great increase in the cost of the Chatfield scheme and
under the War Expenditure Plan this inorease is automatically debited to
His Majesty’s Government.

CONSTRUCTION OF Ao BROADOASTING STATION AT NAGPUR.

53. Tee HoNoURABLE Mm.V. V. KALIKAR: (a) Did the Provincial
'War Committee, Central Provinces and Berar, make representations to the
Government of India to oonstruct a Broadoasting Station at Nagpur ?

(b) Will Government state—
(3) the cost that will be incurred for constructing & Broadoasting
Station at Nagpur ;
(+%) when funds will be available for constructing the Broadcasting
Station at Nagpur ; and
(¢3%) when Government propose to undertake the next programme
of development % ,

(c) Are there Broadocasting Stations at mofussil centres like Dacca and
Trichy ¥ If s0, do Government propose to have a Broadocasting Station at a
provincial capital like Nagpur as early as possible ? If not, why not ?

TrE HoNoURABLE MR. S. N. ROY : (a) Yes, such a representation was
made to the Provincial Government, who forwarded it to the Government of

(b) (4) The cost of a station depends, amongst other things, on the power
and type of the transmitter.

(¢¢) and (44s). In present circumstances I regret I am not in a position to
‘make any statement.

(¢) Yes. The claim of Nagpur to have a broadcasting station will be
-oonsidered in connection with the next programme of development to be under-
taken when funds become available.

ToTAL RECEIPTS FROM INOOME-TAX EXPECTED FROM ANGUL (ORISS4A).

64. TeE HoNoURABLE ME. N. K. DAS: Will Government state the
‘total receipts from indome-tax (including surcharge, ‘super-tax, and excess
‘profits tax) expected from Angul (Orissa) in the year 1940-41, as a result
-of the withdrawal of the exemption granted to this area in 1923, under
-gection 60 of the Indian Income-tax Act, 1922 (XI of 1922) ?

THE HoNOURABLE MR. C. E. JONES : I have called for information and
‘the reply will be laid on the table of the House in due course.

_EXTENSION OF CERTAIN CENTRAL AOTS TO THE PARTIALLY EXOLUDED AREAS IN
ORIssa.

66. Tae HonouraBLE MB. N. K. DAS: Will Government state whether
the following Acts of the Indian Legislature have been extended to the
partially excluded areas in the Province of Orissa as required by section
92 of the Government of India Act, 1935 and if so, what are the dates and
Nos. of the respective notifications made by the Provincial Governor :—

(a) The Indian Income-tax Act, 1922 (XI of 1922) ?
(6) The Indian Income-tax (Amendment) Act, 1939 (VII of 1939) %

(¢) The Indian Finance Acts, 1037, 1938, 1939 and 1943 ?
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Tug HoNourABLE MR. C. E. JONES : (a) No. This Act being an * exist-
ing Indian Law ” and not an Act of the Federal Legislature, section 92(1) of
the Government of India Act, 1935, has no application.

(b) Yes. Notification of the Government of Orissa in the Finance De-
partment No. 7890-F., dated 6th August, 1940.

(¢) The Indian Finance Acts of 1940 have been extended, vide Notifications
of the Government of Orissa, Nos. 333-F. and 341-F., dated 28th January, 1941.
Those of 1937, 1938 and 1939 have not been extended.

REDISTRIBUTION OF CHARGES OF COMMISSIONERS OF INOCOME-TAX.

56. Tae HoNouraBLE MR. N. K. DAS: Is Government contemplating
to change the existing arrangement of Orissa with Bihar and attach Orisea
to Madras, for the purpose of Income-tax administration ? If so, has
Government ascertained the public opinion on the proposed change ?

Trr HoNoURABLE Mr. C. E. JONES : The general question of redistri-
bution of charges of Commissioners of Income-tax with a view to improved
administration is under consideration. Government will consider the interests

affected before arriving at a decision.

ADMINISTRATIVE DUTIES OF COMMISSIONKERS OF INCOME-TAX.

657. Tae HoNoUurABLE ME. N. K. DAS: (a) What are the duties under
the law left for the Commissioner of Income-tax to discharge after Part IT of
the Indian Income-tax (Amendment) Act, 1939 (VII of 1939) came into foroe *

(b) What are his administrative duties left over after those assigned to the
Inspecting Assistant Commissioner ?

TeE HoNoURABLE MR. C. E. JONES : (a) The Honourable Member is
referred to sections 2(11)(b), 5(5), 5(7), 33(2) as amended, 46(3), 46(4), 54(5),
58B, 58D, 58G, 58J, 64 (3), 66(1), (2) and (3) as amended and 66(7) of the
Indian Income-tax Act, 1922, as amended by the Amendment Act of 1939.

(b) The Commissioner is the head of the Income-tax administration in the
province, and as such his administrative duties cover general control, organiza-
tion and conduct of the work in the province. The fact that the Inspecting
Assistant Commissioner, who is subordinate to the Commissioner, performs
cartain administrative functions does not minimize the responsibility of the
Commissioner. :

RULES FOR DEPARTMENTAL EXAMINATIONS OF INSPEOTORS AND ACCOUNTANTS
IN THE INOOME-TAX DEPARTMENT, BIHAR AND ORISSA.

58. THE HoNOURABLE MR. N. K. DAS : (a) Has there been a change in
the Rules for Departmental Examinations, for the Inoome-tax Department
for Inspectors and Accountants in Bihar and Orissa since 1940, prescribing
an age limit ?

(b) How many officers in Bihar and Orissa have been affected adversely
by this change ?

(¢) Do Government propose to allow the old recruits the bemefits of the
old Rules ¢

- Tre HoyouraBLE MR. C. E. JONES : (a), (b), and (¢). The information
is being obtained and will be laid on the table of the House in due course.
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MAXTMUM AMOUNT OF PENALTY IMPOSED FOR OONOEALMENT OF INCOME IN
BIHAR AND ORISSA.

~59. THE HoNoUuraBLE Mr. N.K. DAS: (a) Will Government state
what is the total amount of penalty under section 28 (for concealment) of the
Income-tax Act, 1922 (XI of 1922), imposed in Bihar and Orissa for the
assessment years 1938-39, 1939-40 and 1940-41, respectively ?

(b) In how many of them were the maximum amounts imposed and how
many of them were over ten thousands ?

(¢) Is it a fact that penalties for the assessment year 1938-39 are charged
under the Indian Income-tax (Amendment) Act, 1939 (VII of 1939), at one and
half times the tax avoided (including super-tax) ?

TeE HoNoURABLE MR. C. E. JONES : (e¢) and (b). I have called for in.
formation and the reply will be laid on the table of the House in due course.

(¢) Penalty up to a maximum of one and a half times the tax avoided

can-be imposed if the offence was committed after the Amendment Act came
into force. :

APPRENTICES IN ORDNANCE FAOTORIES.

60. Tee HoNoUrRABLE Panpir HIRDAY NATH KUNZRU : (a) How
long has the present system of training apprentices in the Ordnance Factories
been in force ?

(b) What is the total number of apprentices trained so far ¢ How many

of them have been employed permanently and how many are temporarily
employed ?

TaE HoNoUuRABLE Me. E. M. JENKINS : (a) The scheme of apprentices
training in Ordnance Factories has been in operation since 1924.

(5) The total number of apprentices trained is 365. Out of these 83 hold
permanent and 167 temporary appointments in factories. Seventeen are
employed in other Government Departments and 45 have secured private
employment or are under training in the United Kingdom. Nine have died
and one has been invalided. Particulars of the remaining apprentices are not

available.

THE HonouraBLE MR. HOSSAIN IMAM : Will the Honourable Member
give particulars about those who are in England—how many are Europeans
and how many Hindus or Moslems !

THE HONOURABLE MRr. E. M. JENKINS : Iregret I have not the informa.
tion on that point, Sir.

THE HoNoUuraBLE Panoir HIRDAY NATH KUNZRU : Have any of
those who were not formerly employed been absorbed since the war broke out ?

Tae HovouraBLE Mr. E. M. JENKINS : I regret I have no specific
information on that point, Sir.

Tae HoNouraBLE PanpiT HIRDAY NATH KUNZRU : Is any effort
being made to absorb such of them as are not employed at present ?

TaE HonourABLE M. E. M. JENKINS : Well, it is clear fgom the figures
I have given that out of a total of 365 apprentices, 43 are not accounted for.
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In view of the present state of the labour market, I should say they would have
no difficulty in securing appointments in the Ordnance Factories if they are
still unemployed.

AsSISTANT FOREMEN AND FOREMEN IN ORDNANCE FAOTORIBS.
81. THe HoNoURABLE Panpir HIRDAY NATH KUNZRU: What
is the total number of assistant foremen and foremen in the Ordnance
Factories ? Excluding Anglo-Indians, how many of them are Indians ?

Trg HoxourasLE Mr. E. M. JENKINS : The total number of assistant
foremen and foremen in the Ordnance Factories is 443 of whom excluding
Anglo-Indians 86 are Indians.

METHOD EMFLOYED IN SPLECTING APPRENTICES FOR ORDNANOE FACTORIES.

62. TAE HoNOURABLE Panpir HIRDAY NATH KUNZRU : (a) Will
Government state whether apprentices for Ordnance Factories and special
olass apprentices for the State Railways are selected by the Federal Public
Service Commission by means of one and the same examination ?

(b) Are the railway apprentices appointed to the Superior Revenue Estab-
lishment and are the apprentices selected for employment in the Ordnance
Factories appointed to subordinate posts on small salaries ? If so,
why are the latter not appointed after suitable training to the superior

grade ?

THE HoNOUrABLE Mr. E. M. JENKINS : (a) Yes.

(b) Yes. The apprentice scheme for Ordnance Factories is necessarily
devised for securing a supply of suitable candidates for the subordinate ap-
pointments in Ordnance Factories. There is however no bar to the promotion
of ex-apprentices to the superior (gazetted) ranks if their work justifies promo-
tion.

TrE HoNoURABLE PanpiT HIRDAY NATH KUNZRU : Why are they
not appointed to the superior posts straight off ?

TaR HoNOURABLE MR. E. M. JENKINS : The difference is this, that in
the railway services, to which reference has been made, the number of gazetted
posts is very much larger, whereas in the Ordnance Factories the main problem
i8 limited to foremen and assistant foremen.

THE HoNoURABLE PanprT HIRDAY NATH KUNZRU : Have there been
no vacancies in the superior grades during the last 16 years to which any of
them could be appointed ?

THE HONOURABLE MR. E. M. JENKINS : I regret I have not the informa.
tion on that specific point, Sir. .

Tas HoNourasLe Panpir HIRDAY NATH KUNZRU : Can you tell
me whether any of these apprentices has been promoted to a superior post ¢

Tre HoNouraBLE Mr. E. M. JENKINS : No, Sir, I cannot give. that
information. !

EMPLOYMENT oF INDIANS IN THE SUPPLY DEPARTMENT.

63. Tae HoNouraBLE PaxpiT HIRDAY NATH KUNZRU : (a) Jsit a.
fact that the Resolution moved in the Council of State regarding the Supply
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Department which was acoepted by Government on the 26th November,
1940, asked among other things that ‘‘ early steps be taken to secure that the
‘Supply Department is so organized as to safeguard and promote industries
by the employment in important posts of an adequate number of Indians
‘drawn from the services and from the business organizations ” ?

(b) What steps have Government taken to implement this demand and
with what results ?

TaE HoNoURABLE ME. E. M. JENKINS : (a) Yes.

(b) The question of employment of Indians is always borne in mind and
an a.ttem;;t is made to find a suitable Indian for each vacancy as it occurs.
The Resolution itself has been brought to the notice of the officers of the
Department and except in the Munitions Production Branch, where it has
proved impossible to find suitable Indian mechanical engineers, the appoint-
ments of Europeans and Indians made since 26th November, 1940 are fairly
equally balanced.

ToE HoNourABLE MB. HOSSAIN IMAM : Is it a fact that in the Muni.
tions Production Branch, out of 50 there are only three Indians ?

Tre HoxouraBLE MR. E. M. JENKINS : I have not the exact figures
before me, but the number of Indian appointments in the Munitions
Production Branch is admittedly small.

THE HoNoURABLE M. HOSSAIN IMAM : Have all the employees in
that Department engineering qualifications ?

Tre HoNourasre Me. E. M. JENKINS : Most of the officers in the
Munitions Production Branch are necessarily engineers and a high proportion
of them are mechanical engineers.

Tae HonNouraBLE Panpir HIRDAY NATH KUNZRU : How many
of the new officers appointed under the Director General of Munitions Produc-
tion are Indians ?

Tue HoNouraBLE Me. E. M. JENKINS : T have not the figures with me,
Bir, but I think that they will be placed before the House, if I remember rightly,
in reply to a question which will be coming up on a later date.

Tae HoNOURABLE Panpit HIRDAY NATH KUNZRU : Would I be,
generally speaking, correct in saying that there has not been an increase of
more than one or two Indians since November last ?

THE HoNOURABLE MR. E. M. JENKINS : I should hesitate to give any
-exact figure, Sir.

{CHARGES RECOVERED ON PUROHASE OF STORES MADE FOR FOREIGN AND EMPIRE
GOVERNMENTS.

64. Tax HoNouraBLE Mr. HOSSAIN IMAM: Will Government state
whether any charge is made from His Majesty’s Government and other foreign
©or Empire countries on acoount of the cost of the Supply Department ? If
80, how much and if not, why %

PHE HONOURABLE MR. C. E. JONES : A departmental agency charge of
pper oent. is recovered on all purchases of stores made for forelgn and Empire
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Governments except His Majesty’s Government. As regards His Majesty’s
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